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Order dated:- 12,07,04
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This O0,A. has been

filed by

Sri Prasanta Kumar Patnaik who is an
ex-serviceman and who had applied for
appointment ¥®F as Apprentice Diesel/
Electrical Assistant, However he vas

not finally offered appointment on the

ground that he was medically unfit for

the said post in the scale of Rs, 257=1500
Je tsap ecovnmee islas!
althoich ®1& selected and . “far

appointment by Railway Recr :itment Board

'S



N RN
.

NOTES OF THE REGISTRY

3 ORDERS OF THE TRIBUNAL V;

e

' His grievance is that without considering

his case for appointment in an alternatiw

post, the Respondents had advertised once
again vacancies in Technical catacories yu'zfpn

.
(Technician Gr,III,Electrical having W

b

reservation for ex-servicemen). é.jft
He has also submitted that after §§§§h‘
his repeated representations sibmitted to flrﬁ;
the Hon'ble Railwa, Minister diring the ?*
gears 1997,1998,1999, 2000and 2001, the
last one being sent on 22,01,01. He
received a reply from the office of
General Manacer of South Central Railway
dated 29,11,2000 that his case was unde;
exanination and he would be considered,
subject to available ¢4 of vacancies.
waever, no concréte action has been taken
by the Respondents to offer him a suit;blei
iob. It is with this crievance that he has
approached the Tribunal to direct the

Respondents to consider his case of

appointment in any post befittinchis
qualification/proficienc’ within s:ch time W
as the Tribunal would deem fit and proper. =

The Ld.Counsel of the Applicant ha gpm

o

repeatedly drawn our notice t9 Railway Boardﬁ'(s

letter Number 99/E(RRB)/25/12 dated 20,08 ., 998

wherein the Railway Board has authorised the™™

>

General Manacers to consider the cases of i

candidates who fail in the prescribed medicaf:
examination after empenalment by RRB for @1
their appointment in alternative ciategory

subject to fulfilment of the prescribed
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medical standard, educational requireﬁgkh
and other eligibility criteria for the post
in alternative catecory.

The Resoondents have admitted the
facts of the case, The Respondents have
already communicated the decision of the
General Manager, South Cehtral Railway to

Jumdid b

considered for appointment, once the vacancy

the Applicant that his case | - ___

will be available and he would hHe medically
fit for that category of post, That decision
was communicated to him on 29;11.2000. About
4 years have passed since them, Alsovthe

Ld,.Standing Counsel for the Respondents

haye sulbmitted that the concerned Railway
Administration by filing @ copy of the
letter received from the office, General

Ménager(P) dated 28,06,04 has reiterated

their commitment to offer sqitablé alter-
native appointment to the Applicant. But the
whole matter has been held up on account
of non-a ailability of the RRB application
of the candidate(the applicant) which was
returned back to Chairman,Railvay Recruitment
Board, Secunderabad, There is no doubt that Q
a very important document is wanting., But |
that can not be 3allowed to hold up the
appointment of an ex-serviceman for ,ears
tocether, ‘
The Respondents h:ve asked for ‘
4 month's time to camplete all the formalities;
in this regard, As the matter is pending

since 1996 and this is & matter concerning

an ex=servicemen who had dedicated prime
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years of his life in the service of the
nation to maintain inte rity and freedom
of our country, it is high time that he is
given relief without further delay. Having
regard to these circumstances of the case
we therefore hepeby direct the General
Manacger, South Central Railway to complete all
formalities by 31.03,04 and to ensure that

the Applicant is able to take up his job
bafore 30,09,04 after completing all the

formalities,

This 0,A, is disposed of accordingly

with the above instructions. No codts.
: 7
/ V\/&z*“ ;
vICE < CHATROAL 1
A \

M (J)




